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SHRI P. A. SANGMA: I have
never said that this will not be ex-
tended to the rurai areas. Nor the
Bull confineg *itself only to urban
aieas. It i3 meant for the whole
country and I agree with the hon.
Member that we should go muci
more to the rural areas. I entirely
agree with that.

Now, Sir, in regard to the point
wiich has been made about ITIs in
minority areas, I have just got the
information. There is a special sche-
me of strengthening the ITIs in the
mincrity -areas and we have writlen
to the State Governments to jdentify
through the ITIs.- Some amount has
already been earmarked for this pur-
pose.
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THE SALES PROMOTION EMPLO-
YEES (CONDITIONS OF SERVICE)
AMENDMENT BILL, 1986

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA); Sir, 1 move:

"T'nat the Bill further to amend the Sales
Promotion = Employees (.Conditions of
Service) Act, 1970, as passed by the Lok
Sabha, be taken into consideration." Sir,
the Sales Promotion Employ-eets
(Conditions of Service) Act, 1976, was
enacted to regulate certain conditions of
service of sales promotion employees as
defined in  that  Act. The definition of
'sales promotion employees' covers only
sales promotion employees drawing wages
not exceeding Rs. 750 per month in the
case of persons drawing wages not
including any commission, and Rs. 9,000
per annum in the aggregate, in the case of
persons  drawing  wages including
commission or commission only. It
is proposed to amend the definition
of 'sales promotion  employees'
contained in the Act so as to bring within
the purview of the definition all sales,
promotion employees other than persons
who are employed in a supervisory
capacity and Who draw wages
exceeding Rs. 1600 per month, and
persons employed or engaged mainly in a

managerial or ad-'ministrative capacity,
and make necessary consequential
changes in section 6 of the Act. It is also

proposed to amend section 4 of the Act to
cover expressly the various compensation
in lieu of earned leave in respect of which
rules have been made. With these few
words, I commend the Bill for the
consideration of the House.

The question was proposed.

SHRI M. A. BABY (Kerala): Mr.
Vice-Chairman, Sir, there is no reason
why this Bill should be opposed, as in
the case of the earlier Bill which we
have just discussed and adopted. The
main purpose of the Bill



137 The Sales Promotion [ 20 AUG.
Employees

is to remove the existing ceiling in the
case of wages of sales promotion em
ployees, which was fixed, if my in
formation is correct, at Rs. 750 per
month more than a decade ago. This
Bill seeks to include medical and
sales promotion representatives
within the purview of the 'sales pro.
motion employees' in order to extend
all amenities and allowances to them.

This much is welcome; this
much is  good also. There is no
doubt about it. But the real burn

ing problems which the sales promo
tion employees suffer from, are not
going to be solved through these two
steps only, though these two steps are
welcome. In this connection, I would
like to bring certain aspects to the
notice of this House as well as for
the consideration of the  Ministry in
relation to the important - problems
that the medical representatives and
sales promotion employees highlight.
The Federation of Medical Repre
sentatives Association  of India has
placed a 27-point charter of demands
before the Government sometime
ago. Even in the year 1978 they had
submitted this memorandum  before
the Government. Though almost all
the demands incorporated in the
charter of demands are genuine, the
Government has not been taking ap
propriate steps and measures to look
inlto them and to solve them. I do
not want to narrate all the demands
raised by the medical representa
tives. The most important problem
that they face today is the inhuman
torture and victimisation perpetrated
on them from the part of the
authorities and the  mange-
ment of the  pharmaceutical
and drug industries in our country. All of us
know that till date the drug industry is under
the control of the multi-national corporation.
Not' only they take away huge profits from
our country, they- subject these employees to
victimisation, harassment and inhuman
torture. . These employees are being thrown
to the -mercy of multi-national corporation.
Most of the managements of drug industry
today in our country are either directly
controlled by multi- .
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national corporation or subsidaries of multi-
national corporation.  So, if the employees
are thrown to the mercy of these
managements who are notorious for their
cruelty, one can imagine what would be their
plight. Most of the activists of the Federation are
subjected to victimisation on filmsy grounds.
Employees are thrown out of employment.
The most interesting aspect is that despite
continued agitations and  representations, the
Government who claim to be sympathetic
towards the problem of wor. kers, is not paying
heed to the concrete proposals and by the
Federation of Medical Representatives
Association of India. Moreover there was
* tripartite meeting in the month  of March
1984  wherein certain recommendations were
unanimously  accepted.  In that meeting the
representatives of the Centre of  Indian Trade
Union identified some 22 other industries
which should be brought under the purview
of the Sales Promotion Employees Act but that
is not being accepted by the Govern ment.
Identification of these 22 industries was also
accepted by other national trade  unions.
Apart from this, this tripartite meeting proposed
that a standing committee be formed under the
Labour Ministry to  look into the problems of

the sales promotion employees and their
working conditions and other problems arising
out of the disputes  between the
management and  employees. This

standing committee is also not formed under the
Labour Ministry although it was unanimous
proposal from the tripartite meeting. Thirdly,
Sir, till date the medical representatives and
other sales promotion employees are not
brought under the purview of the Industrial
Disputes Act as amended in the year 1984 and as
came into force on 24th August, 1984. Until and
unless the medical representatives and sales
promotion employees are brought under the
purview of the Industrial Disputes Act, their
genuine problems cannot be represented  to the
management and the management which is
mainly controlled by multi. ' national
corporations  cannot b«
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[Shri M. A. Baby] brought to their
senses. So this standing demand of the
medical representatives and  sales
promotion employees should be accepted
by the Government. I would like to know
from the Minister why this most genuine
and democratic demand is not yet
accepted by the Government.

Sir, we know that the present
Government is taking an anti-impe
rialist position on so many issues—
though it is not naming the real cul

[RAJYA

prit—in the international political
arena. But in the economic sphere,
more and more collaborations are

being arrieved at. I do not know
if-.the political will of Central Gov
ernment is lacking in relation to eco
nomic decisions. If you are going
in for more and more collaborations
with multi-national corporations,
whose parents are imperialist forces
—all of us are aware of that—in that
situation it would be difficult—we
can understand—for the Government
to take firm positions against multi
national corporations. Especially in
the sphere of drug industry, long
back the Hathi Committee proposed!
nationalisation  of the drug
industry; but the Government is still not
coming forward with any concrete
proposals to implement the Hathi
Committee's report. This itself proves that
the Central Govern. merit does not want
to antagonise or irritate the imperialist
forces who are controlling most of the
multi-national corporations by taking
some political decisions against them.
When we raise the problems of the
medical representatives of our country,
we know -that it has more connotations
and different dimensions. Unless the
Government comes forward with concrete
proposals to mend the management of the
drug industry, to bridle the multi-national
corporations who control the drug
industry and pharmaceuical industry in
our country, this windows-dressing will
not solve the problem. While supporting
the meagre measures that have been
proposed by the Government in relation
to the service conditions of the sales
promotion em-
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1985 ployess, I do hope that the Govern-
ment will have to come forward with
more stringent proposals, otherwise the
problems of the medical representatives
and sale's promotion employees cannot
be solved.

SHRI V. RAMANATHAN (Tamil-
Nadu): Mr. Vice-Chairman, Sir, I
rise to support this Bill not because it
completely helps the working class but
because to some extent it goes to help the
working class. It will help the employees
to some extent.  To that extent I support
this Bill. Mere passing of his Bill will not
be sufficient; it must be seen that it is pro-
perly implemented, by all  concerned
industries. Now the working force is
increasing; the private workers are
also getting increased. =~ The per centage
of workers is multiplying. The fact is
that the industry and the people getting
benefit out of these employees are  also
getting a lot  of benefit. So instead of
fixing some amount, a percentage of
profit must be g,iven to the workers. If
it is given, like that, it will work like an
incentive and will also promote the
workers as well as the person  employing

them.  Again, the organised labour alone
is getting all benefits There are so
many  unorganised  workers.  The

Government' is not able to help them and
they are not helping them. Those
working in the .unorganised sectors are not
getting any benefit. There is no security of
job. The benefit of so many Acts on
labour, the Industrial Disputes Act, the
Com- . pensation Act, whatever they  are,
passed for the workers' benefit, is not
reaching the sector which is not organised.
For' example, in the agricultural
sector, for the people who are working
in the fields, there is no security for their
labour, there is no . security for their
accidents and what all befalls them.
Therefore, that also must be considered.

Agriculture also should be treated a
an industry, and the workers in it also
must be given all sorts of.benefits that
are being given to other industrial sector
employees.

Further, 1 want to say that sales-
promotion employees are not in the
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drug industry only. There are other
industries also having sales-promo
tion employees. Sales-promotion
employes are in different fields. They
also must ibe” coverd. This must go to
the extent of covering that section of
employees also. i

m  With these words, I conclude.

Thank you very much.
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I just quote what he had said:' "The
Government has by way
of provision in the Bill to extend
the provisions of the Bill to sales
mrepresentatives  of any  other
industry or other undertaking or
any other trade."
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6.00 P.M.

DR. G. VILTAYA MOHAN REDDY
(Andhra Pradesh): Mr. Vice-Chairman, Sir,
my predecessor speaker has put the problem
very nicely. I also want to state that whenever
the interests of the workers and the capitalist
class come, this Government sits on the wall.
Therefore, as my previous speaker has stated,
broadly  speaking, we welcome the
amendment Bill as it enlarges the scope, only
thing? is' that this Bill is coming after ten
years and that is why, the benefit will be to a
very small extent. The increase in slab from
Rs. 750 to Rs. 1600 per mensem is also a
welcome step. With regard to earned leave
which is not availed, the cash compensation
provided is also a good sign. All the problems
which the industries are facing'.today will
naturally fall
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to the lot of these employees.  The most
important  question is  tire security
ox employment, The same

security of employment also appnto
to cantrau rabour casual labourers ana
workers in all industries. This question of
permanency which is continuity of the
oread lor the working class is not at ail
tackled by this Government.  That is
why, as 1 told previously, this
Government will not sail with the workers
but will always side with the employers
who are the capitalists and today, as my
friends have expressed, the Government
is in the grip of the multi-nationals. These
sales promotion employees live in the
cities with , very high cost of living and
move from place to place and if they have
no job security and if the hire and fire
policy which is the law of the jungle
operates in relation to these employees,
the vicissitudes and vagaries of the trade
rule the roost and if no human justice
comes to them, then these highly
educated youths will join once more the
big stream of the discontented and
frustrated ranks of the unemployed.
Therefore, Sir, before the Namesis
overtakes you must di something. I am,
not pessimistic like my other friends who
were telling that these unemployed
youth will not bring about a social
revolution in this country and change the
entire structure of the society but I am
confident about it. I do not
think that Indian working masses or the
Indian tradition of the national movement
will allow it to go into disruptive channel.
It will not happen in this country. In
spite  of imperialism, in spite of all these
capitalists who are going hand-in glove
with these forces, in spite of Pakistan, in
spite of all the stooges of imperialism
which are surrounding our  country,
we will go ahead and change the society
structurally t, see that justice comes
to the working class. These sales pro-
motion employees are part and parcel of
the industry and these are the persons
who, in almost, all the cases, lose their
employment because of the vega-ries of
the trade and because of the exploiters. As
a matter of fact,  the purchasing power
of the people of the
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country is not good. That is way more
arm. inure ruck-uuis, ray-0ji.s ana sucn
other crisis in the system will force
unemployment on this cateteg”ry

also. That is why I want the hon.
Minister to kuioiy note these factors and
try to see, nrst ana foremost, ma); there is
job security for these employees, He
snuuia also sue that all tries i categories
of employees are Drought unaer uie
laaustriai Disputes Act, uiougu it is amy
partially effective ana i; not in a po”mou
to serve the actual needs, ana that some
kind of an agency for joint bargaining is
allowed and some kind of a discipline is
brought into the system so that their job
security is projected.

Also as our friend has suggested the
slab should be increased to Rs. 2,500 so
that more and more categories of these
employees get these benefits.

Another thing which I want to suggest
is that the sale promotion emp loyees of
other industries also should be brought

under this Act Thank you.

THE VICE-CHAIRMAN (SHRI H.
HAN UMANTHAPPA): Discussion
concluded. The Minister will reply
tomorrow,

MESSAGii FROM THE L'OK SABHA
The National Security Guard Bill, 1986

SECRETARY-GENERAL; Sir, I have
to report to the House the following
message received from the Lok Sabha,
signed by the Secretary-General of the
Lok Sabha;

"In accordance with the provisions
of rule 96 of the Rules of Pro m cedure
and Conduct of Business in Lok
Sabha, I am directed to enclose the
National Security Guard Bill, 1986 as
passed by Lok Sabha at its sitting held
on the 29th August, 1986."

Sir, I lay the Bill on the Table. THE
VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): The House
stands adjourned till 11 o'clock
tomorrow.

The House then adjourned at
seven minutes past six of the
clock, till eleven of the clock,
on Thursday, the 21st



